Bail Application No.882/2021
FIR No.56/2021
WS 376/377/406 1PC
PS:Paliar Ganj
State Vs, Saurabh Miglani
306,202

URDER ON THE BA APPLICATION OF APPLICANT/ACC USED
SAURABH MIGLAN].

. By this arder 1 shall decide the bail application u/'s 439
CrP.C.of applicant/accused Saurabh Miglani being filed by Id. Counsel for
applicantaccused,

Present: St Aleeq Ahmad, Ld Addl. PP for the State through V €

Sh. Jaideep Malik, Id. Counsel for accused through V.C

Ms. Lakshmi Raina, i, Counsel for DCW through V.C

Complainant/victim through V.C

LO. 51 Jagat through V.C

The arguments on the bail application were heard on dated
31052021 and 1t was fixed for 03.06.2021 for order. .

Sh. Juideep Malik, Id Counsel for accused has subrmitted
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